
CENtRAL ADMINIS'FRAl IVET  
PRINCIPAL BENCH, NEW DELHI 

OA NO. 208 7/2003 

Fk.s the Zth day of August. 2003 

HNBLE Sft. V.K.NAJOFRA, MEMBER (A) 
HON BLE SH. KULDIP SINGH, MEMBER 

Con st Pa darn Sing h 
No. 3/431 (Now4558I 
rjo 5th Bn,, DAP 
Ki.ngsway Camp, 
New Delhi. 

(By Advocate Sh. K. P. S., Dalal ) 

Versus 

1 . 	U n i o n of india 
through the Secretary, 
Ministry of Home, Govt. of £ntha, 
New Delhi. 

2 . 	Hon b Ia L.G.  
through Secretary, 
5, Shaniriath Marg, 
Del h i. 

3. 	Commissioner of Police, 
Police Hoadcivarter, 
iridra Prastha 
I.T. U. 
New Delhi., 

0 R DER (ORAL ) 

By Sh. V.K. Majotra, Member (A) 

Heard learned counsel for applicant,, 

2. Learned counsel for applicant seeks permission to withdraw 

the OA with liberty. 	Accordingly, 	OA is dismissed as 

withdrawn with liberty. 

KUL IP SINGH ) 	 ( V.K. MAJOIRA ' 
Member (J) 	 Member (A) 

s d 

--- 
- 	 ____ 




